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14:31 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EIGHTY-FOURTH REPORT
Shri Balasaheb Patil: 1 beg to move:

“That this House agrees with the
Eighty-fourth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 26th April, 1961”.

Mr. Deputy-Speaker: The question
is:

“Thay this House agrces with the
Eighty-fourth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 26th April, 1961."

The motion was adopted.

RESOLUTION RE: BUDDHIST
CONVERTS—contd.

Mr, Depuly-Speaker: The¢ House
will now resume further discussion on
the Resolution moved by Shri D. A.
Katti on the 14th April, 196] regard-
ing Buddhist converts. Out of 2 hours
allotted for the discussion on this
Resolution, 1 hour and 15 minutes
have already been taken. Shri Shree
Narayan Das may continue his speech,

Shri B. K, Gailkwad (Nasik): Sir,
before we start the discussion on this
Resolution, may 1 request that as the
Resolution igx an important onc. the
time may kindly be extended?





